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No. 8560-15-XIII.—In exercise of the powers conferred by sub-section (1) of Section 162 of the Electricity Act,
2003 (No. 36 of 2003) and sub regnlation (2) of Regulation 43 of Central Electricity Authority (Measures relating to
Safety and Electrical Supply), Regulations 2010 (as amended), the State Government, hereby, notifies 33 Kilo Volt as
the voltage only above which inspection and testing of electrical installation including installations of suppliers or
consumer shall be carried out by the Electrical Inspector:

Provided that in case of large public gathering or VIP visits, the inspection and testing of the concerned electrical
installation shall be carried out by the Electrical Inspector :

Provided further that every electrical installation of voltage equal to or below the notified voltage shall be
inspected, tested and self-certified by the owner of the installation before the commencement of supply or
recommencement after shutdown for six months and above for ensuring observance of safety measures as specified
under relevant regnlations. The self certification shall be in Form-1 or Form-II or Form-III of Schedule-IV of the said
Regulations, as the case may be, and shall be submitted to the Electrical Inspector within one month. Owner of the
installation shall have an option to-get installation inspected and tested by the Electrical Inspector under sub regulation
(3) of Regulation 43 of the said Regulations :

Provided also that the State Government authorizes such Supervisory Competency Certificate holders from
Madhya Pradesh Licensing Board (Electrical), who are graduate in Electrical Engineering and have atleast 5 years
experience in installation, operation and maintenance of electrical installation as chartered Electrical Safety Engineer
under clause A of regulation 5 of the said Regulation for a period of one year or preparation of a charter, whichever
is earlier.

2. -For the purpose of periodical inspection and testing of installation by the Electrical Inspector under Regulation
30 of the said Regulations 250 volt shall be -the notified voltage.

3. For the purpose of self-certification, the provisions of Central Electricity Authority (Measures relating to
Safety and Electrical Supply), Amendment Regulations, 2015 shall apply. .

4. This notification shall come into force on the date of its publication in the Official Gazette.
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